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CENTRAL ADmNlSTRATIVE TRlBUNftL
pRTNClPAL bench

O.A.Nci^2SJIj;iiLJja6 ;

Tuesday this the 29th day of Octobsr^ 199^
CORAfl

HON'BLE flR.OUSTICE CHETTUR SANKARAN NAIR, CHAlHmfl : j
HON'BLE flR. RoK. AH003A, AOraNISTRATIUE MSER^

Surai BhaH ffehrSj Dto'^ccountant,
Office of the Chief Controller of ■'ccounta
Departcnent of Supply# New Delhi ,, '
resident of B8/S, Baba Kharak Singh flarg^ '
Neu Delhi, »»»* Aopi^v^nL ,

\  (In person)
Vs

'j

1, Union of India through the
Chief Controller of Accounts,
Department of Supply, 16, Akbar "oadj^
Hutnents, Neu Delhi,

2, The Estate Officer and Dy,Director
of Estates (Litigation),
Directorate of Estate,
fbulana Azad Road, Nirman Bhavan,
Neu Delhi. Respondents. ,

(By Advocates MroN ,S affehta
Advopete Wr, ^ij^Y.^bta)

Advocate Mr. K.R.Sachdeva for R.2.
The application having been heard on 29,10,1996
the Tribunal on the same day delivered the Polloui^ns^

ORDER

CHETTUR SANKARAN NAl R(3) , CHAIRPiAN !

Applicant who uas compulsorily retirsd

from service on 26.11,84 (Annexure.A.l) sQeko to
quash A-I order. Ha also claims promotion,

ments and arrears of wages,

2, Applicant was convicted on a Criminal

charge and following the oonvictioh A-I order uaS

passed. Applicant has filed a Criminal Rsvision j
Petition against the order of conviction artd thot

is pending consideration before the Higih Cputt of
C O C ^ p o .'
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Delhi. Applicant would submit that until tho

Criminal Revision Petition is disposed of no action

can be taken against him, that he must bo paid

suba5stencB allowance and also that he must bo

given increments, promotion and all other set-vica

benefits® He submits further that he must

allowed to retain the quarter:}which was allotted

to him,

3, The order of compulsory retirement A=»S

is challenged in these proceedings eleven Ip ng

years after it has been passed, f^re imporantly

a Writ Petition filed against the said order uae

rejected by the High Court of Delhi - CUP 1130/65

on 30,5,85, In our view res judicata arol ddlay,

assuming there was no res judicata,stand in the

way of applicant from moving this Tribunal, fhsn

he has an argument that the order of the Delhi

High Court is not a speaking order and that a sadond

application would lie. The order of the Delhi High

Court was passed after hearing the counsel for

applicant and ws cannot make a facii® assuoption

that the High Court passed an order without applying

its mind and without reasons supporting the ordor.

At any rate these questions are academic bocauso the

order sought, to be challenged was passed eleven

years ago,

4, It eludes comprehension how an eGployae

whose services were terminated is entitled to get

promotions, seniority and subsistence allowafSGa

This contention has to be noticed only to be
rejected. Applicant contends further that ho is
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sntitled to retain the accommodation aliottod to his,
When hia raitlonship eith hia eoployer consa to an
end It ia difficult to aee any juaitificatlon for
ailouing him to continue in the premiaea allpttad
to him aa a Government official. Applicant Na a
further grievance that increaaed rent/damage rant
haa been demanded from him. Ue find that ronl uao
received from the applicant till 17.7.1990 uitteut
any demur. It la not open to reapondanta to BO behind
thstp rsvisui ths oi^dsi^ anri .oraer and charge enhanced

e rned Standing Counael uho appeared for raapondsnls
could not ahou any provision uhich enables such a
Courseo The demand for a nnT.-!«H t

^ period prior to 17s?o90for psnal rent/damage rent shell ,„t bo enforced.
S. Subject to the aforesaid observation, the
application is diamisaed.,Partlea uin suffo,
costs.

Dated the 29th October, iggg,

JR SA^J^
CHAIRmw

1 ov% c, o>) V

AOmNI '^R^TTUR SANKARAW

fts,


